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RUral Broadcastinr Project 

670. Sbri H. C. Linra Reddy: 
Sbri P. R. Cbakraverti: 
Sbrl Yasbpal Slnrb: 
Sbrl Vlsbwa Natb Pandey: 
Sbrlmatl Savitri Nlram: 
Shrlmatl Tarkesbwari Sinha: 

Will the Minister of Information 
and Broadcastlnr be pleased to state: 

(a) whether it is a fact taat a 
rural broadcasting project to educate 
5 million illiterate farmers has been 
drawn up by a joint FAO-UNESCO 
team of experts and is being revised 
by the Ministry on the advice of the 
Planning Commission: 

(b) whether arrangements have 
been made to organise Radio Farm 
Forums; and 

(c) what will be the financial in-
volvement? 

Tbe Minister of Informati'on and 
Broadeastinr (Sbri Raj Babadur): (a) 
Yes, Sir. 

(b) Radio rural forums are already 
in existence over the past c;everal 
y~ars, their present numhC'T b,~ing 
1:1.269. In connection with the Joint 
project referred to in part (a) of the 
question, it is proposed to organise 
small farmers' discussion groups 
throughout the area covered by the 
project. 

(c) It IS not possible at this .tage 
to give the extent of financial invol-
vement as the details have not yet 
been finalised. 

Forelrn Submarines near Andaman 
Islands 

671. Shri P. R. Cbakravertl: 
Sbri Seshtyan: 
Sbri Bnkam Chand 

Kacbbavaiya: 
8brt FIrodIa: 
Shri YasbpaJ Slnl[h: 
8hrt snrendra Pal Singh: 
8br1 R. S. Pandey: 
8brt R. BarBa: 
8hri K. N. T1wary: 
Shrl Vishram Prasad: 

Shri N. R. Laskar: 
Shri D. J. Naik: 
Sbri Vishwa Nath Pandey: 
Dr. Ram Manobar Lohia: 

Shri Surendranath Dwivedy: 
Shri Hari Vishnu Kamath: 
Shri Kapur Singh: 
Shri II. C. Linga Reddy: 
8hri Qnkar Lal Berwa: 
Shri Bade: 
Sbri Mabeswar Naik: 
Dr. Rauen Sen: 
Shrlmatl Tarkeshwari Sinha: 
Shri D. C. Sharma: 
Shri Bibhutl Mishra: 
Shri S. M. Banerjee: 
Shri Liladhar Kotok;: 
Shrimatl Renuka Ray: 
Shri Sivamurtbi Swamy: 
Shri Bagrt: 
Sbri Nath Pal: 
Sbri Hem Barua: 
Shrl Mohan Swarup: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact thal some 
submarines had been sighted in the 
vicinity of Andaman Islands in Sep-
tember. 1966; 

(b) whether the identity of tne 
vessels has been determined; 

(c) whether it is also a fact ihat 
the vessels had been procured from 
China by Pakisian for use in the Bay 
of Bengal; 

(d) whether this question was raised 
during the recent meeting of the 
Army Chiefs of India and Pakistan; 
and 

(e) the steps Government propose 
to take in the matter? 

The Mini.ter of State in the Minis-
try of Defenre (Shri A. M. Thomas): 
(a) and (b), Government have no in-
formation regarding the sighting of 
uny submarine in the' vicinity of the 
Andamans in September 1966. 

(c) and ldl. Do not arise. 

(e) Government are fully alive to 
tile danger fram submarines of un-
irlendly countries and are taking 
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"I cps to strengthen the security of 
(j'e Andaman and Nicobar Islands. 

Extradition T""atles 

672. Shri P. C. BoMloah: Will the 
Minister of Extel'ltal Affairs be pleJs-
ed to state: 

(a) the countries with which extra-
dition treati,es have not been entered 
into so far; 

(b) the e/forts made In enter intu 
such treati·=,s with those countries; 

(c) how Government manage tu 
apprehend fugitive criminals who es-
cape out of India into such countrIes; 
and 

Alhania 
Argentina 
Au~(ria 
B.'lglum 
BulLvIU 
Chile 
Colombia 
Cuba 
CI.~,;hl>sll)Vakia 
D.:nnark 
EcuJdor 
Estonia 
Finland 
Germany 
Greece 

Gualemala 
Haiti 
Hungary 
lcelan'.! 
Iraq 
haly 
Larvi<l 
Libl!rai 
Lithulnia 
Luxurnhurg 
M':lxico 
MonJe<) 
Netherlands 
Nicaragua 
Norway 

\Vilh the remaining countries in 
th" world India 'has no extradition 
treDties. 

(b) If and when it is considered 
r:eccssary to have an extradition treaty 
with a particular country, efforts to 
negotiate sueh treaty are made. In 
in;bating negotiations on an extradi-
tion treaty with a foreign coun+.ry, the 
main considerations are the possibi .. 
lit y of using such treaty for extradi-
t ion of fugitive l:ri'mina1s on a I'\.~i
proenl basis, the number of occasions 
en which SUCh treaty is likely to be 
lnvoked, and SO forth. 

(c) If a fugitive criminal es~apes 

from India into a country with which 
lndi&' has no extradition treaty, and 
it is considered desirable to apprehend 
"ne bring the fugitive criminal back 
to India for trial or to undergo his 

(d) the nlJmber of fugitives at 
large in such countries with immunity 
at present? 

The Minister of External "-Italrs 
(Shri Swaran Singh): (a) Since Inde-
pendente India hus entered into Ex-
Iradition Treaties with only the fol-
lowing countries: 

1. Bhutan 
2. Sikkim 
3. Nepal. 

In addition, there are pre-indepen-
dence treaties 011 extradition with the 
following countries: 

Panama 
Paraguay 
Peru 
Poland 
Portugal 
Salvador 
Spain 
Swt:dcn 
Switzerland 
San M1Tino 
Thailand 
United Stutes ot America 
Uruguay 
Yugoslavia 

:::;cntenc:e. the Government of Ind.ia 
would normally sound the Govern-
ment of the country concerned about 
its willingness to consider a request 
~or extradition. If the foreign Gov-
~rnment's response is favourable, a 

I eq uest is made to such foreign Gov-
ernment to apprehend an extradite 
our fugitive criminal to us in accord-
unCe with its OWn municipal law on 
extradition. If such foreign Govern-
'mEnt reqUt~sts an assurance of r~ci
procity, such an assurance can be 
given by applying our Extradition Act, 
: 962 to that country by issuing a pro-
per notification in the official gazette. 

(d) Without making detailed en-
quiries, it is not possible to state 
thE number of fugitive criminals at 
large in countries with whiCh India 
ha, no extradition treaties at present. 




